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NOTES OF THE REGISTRY \ ORDERS OF THE TRIBUNAL ’ :
Order dated .28.3.2001
Learned counsel for the petitioner and
A \>xmkgt&>>\“\&>is\ Assotiates are absent when called. There has been
U Lo \)\5\)\)\ no request made on their behalf seeking a.ijc»urnmeﬁt.
In this matter pleadings have been completed and
SN . the matter relates to retirement. In view of this
it is not poasible to drag on the matter indefinitely. .
A\ VNC U N S Mua |We have, therefore, heard Skxx Mrs.R.Sikdar, learnad
Aoy \uss QAAx\ﬁlx Addl .Standing Counsel for the respondents and also
perused the records.,
e AP ENUC N CP N TN In this O.A. the petitioner has prayed for
ey SN Qe allowing him to resume his duties till the date of
retirement from service by quashing the order,
N \3\\ N ™\ Ry | @accpeting his voluntary retirement. He has also
_ asked for release of salary and other service benefits.
- <=\é\3 s q—%"&plnBespomients have filed counter opposing the prayer
8. Q\\n\\\A‘\\\\ “v\§§Ci the applicant., Applicant has not filed any rejoinder,
_ i For the purpose of considering this petition
it is not necessary to go into too many facts of this
| Cen mej\ case. Admittedly the petitioner was working as
& Gangmete, Gang No.256 in S.Ze.Railway, Kantabarnhi,
| ‘/{‘ s@sl&ﬁ when in order dated 8.9.1998 vide Annexure-1 he
} N & Te oo ) was retired from service w.e.f. 8.,12.,1998, after
three months' notice. In this order at Annexure-1
Di.98 .8 2800 it has been mentioned that the notice for voluntary
g retirement given by the applicant has been accepted
The lewrns eSS by the competent authority. The grievance of the
&gy yszﬂV%ﬂvﬁk fqiéf applicant is that, he never ma gave any notice
667 feme b perve for voluntary retirement, but his thumb impression
Uﬂm}JN Qﬁf; f737ﬂv was taken én a blank paper and it was utilised for
@Mngq.'Tfme, TQWQ&# retiring him voluntarily from service, even though
J n-9-av?? fdz 8ML he had not given any such notice and this why he
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has come up in this CeA. with the prayers referred
to earlier. :
It is not necessary to refer to the averments
made by the respondents in their counter, because
these will be referred to while considering the
submissions made by the learned Addl.Standing Counsel.
L It has been submitted by Mrs.Sikdar that the
applicant did subkmit a notice for goluntary retiremeant
his thumb

impression was certified by two witnesses, viz.,

Wwith his thumb impressicn and as per rule,

M/S.Dhan Patu and Mukunda. Accordingly after expiry
of three months notice on 8.9.1998, he was retired
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from service 8.12.1598. It is fuirther submitted
that the case of the applicant was x@k enquired
into by DeE.N., Sambalpur, who in his report

dated 20.1.1999 vide Amnexure-R/i, found that as
k, wh
‘out leave applicaticn andVother applicatdl pgﬁ.ad
written out the application and that the Establishment
Clerk had written the same with the consent of the

per practice, the Establishmepn wites

-

applicant and two witnesses have also signed along
with the applicant in that notice. It is further
sukmitted that the petitioner applied for pension
ard he submitted pension papers along with Fmxwrk
joint photcgraph with his wife. In view of the
above, we hold that as the grievance of the
gpplicant has been enquired into by a senicr officer
of District Engineer rank and he has found that

the applicant in fact submitted the notice for
voluntary retirement, and as his thumb impression
in the notice was certified by two cther employees,
it cannot be held that h& did not actually give
notice for voluntary retir ement, Applicant had also not
made any averment as to why two of the witnesses
in the notice for voluntary retiremente~ho are

He has also

coworkers should give wrong&ritnes "
eri Liticstion of

nct made any averment regarding
the notice of voluntary retirement by two of his
colleagues. Moreover, we find that the applicant

has keen retired on 8.12.1998 anl after receipt of
terminal and pensicnary benefits he has approached

this Tribunal only on 15.2.2000, In view of this

e hold that the applicant is not entitled to any

of the reliefs prayed for. The CeA. is held toc be
vithout any merit and the same is rejected, but |

vithout any order as to costs.
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